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The petitioner is one of the three accused in
Criminal case No.113 dated 14.5.92. The allegation is that he
along with two others committed an offeree under Sections 379/
356/34 I.P.C. The prosecution is ::Ing on before a competent
criminal court. Dur^.ig the pendency of t^. criminal
proceeding-, departmental proce gs have commenced on
20.4.°3. The s"-.luary of allegation® made in those pro dings
is bef jre o. We have examined the contents of the chargesheet
gi en to the petitione; as well a. the contents of the
alleg-tions givsn in the discip w^eedings.

el 'or ti parties.V - have heard ne 1 a"

It *ppear - to us that tl e sub. " met

t s le.' here is like! il o' of tht petit .

"WO T .iries is

'.uffering in ti.

minal case if he discloses his defence in disciplinary

proceedings Thus, it would i in the interest of iui-i^e, if
the disciplinary proceedings are kept in aoeyai.ce till the

decision of the criminal case. Ve direct accordingly. We make

it clear that if the petitioner is convicted,-h»t may be t c



end of the matter.However, if he is acquitted, it will be open
t:, the authority concerned to proceed with the departmental^
enquiry in accordance with law. Z' ^ 1

N
with these directions, the OA is disposed of finally

but with no order as to costs.

(S.^Dhaon)
Vice-C^irman (J)


